
IN THE HIGH CO,TffI"r#=^BIflEoFTELANGANA r348sl

TUESDAY, THE.ELEVENTH DAY OF AUGUSTTWo THoUSAr.ro nNo rwrrulvtrx
PRESENT

THE HONOURABLE THE CHIEF JUS.TICE SRI APARESH KUMAR SINGH
rHE HoNouRorr. r*LlrtrcE G.M. MoHruDDrN

WRI TAPPEA L NO: 831 0F 2026
Writ Appeal under clause 1l
aatea ;troqr)inzo r' #lF ,i":'ii8Ja":"%;;l::i1fl:?i:r#fi:'i,rx%fflthe order

Between:

1. Ambala Jayavardhan, S/o..late Mallaiah, Age. 
_53 ,years _Occ. Kirana shop,R/o Va rbhapur vitrao3, Erkathu r!!r; M;ffi i i'u"n *rtono" District, Teranoana.

: i!,,ii!,r:;#n;,:1".,*,f,f i#i;i#;^ :: *,,; _ 
o;;:' dilty,l,"3 Ambara Rnuraani- wrc v""r,#.*",v, i;ll,Ir,lHll Bl[]"li L",li,lili.R/o.Varbhapur viraoe, Erkathun,iv vir"rl'J, i""iumakonda District, Teranqana.4. Ambata Govardhai, slo rate'ri,taljl;il d;1, 48. years occ. Asricuiture,RT0 Varbhapur vi'age. Erkathu.,rv rrrr".irr, ixlrrrronou District, Terangana.

AND ...APPELLANTS AA/R|T PETITIONERS 3,4,7&12

1. The State of Telanoana._Rep by its principal Secretary, Revenue (LA and JADepartment) Secreiariat erildir6r,iirKt ffiria'n Hyderabad2. The Chief Commissioner of lanO AOminiJrrt.l_Cr._Chairperson, R and R

ff,:ru;:":r"#mittee 
o/o ccLn, r'r*pliri"iiution Road, opp Annapuina

3

4

5.

6.

7.

8.

The National Hiqhwav nut[91t1 ol]1Oia. Rep. by its. Regionat Officer, BanjaraHills,Road No.3, Beside SSH Stuff C;["S"."iuj"rroro
The Project Director, Nationat High*av; Ariiloiiii? rnoi", ptU, Warangat,Balasamudram, Hanumakonda Oistrict.
The District Collector, Hanumakonda District
The Addl collector and Administrator, R and R Hanumakonda, HanumakondaDistrict.
The Revenue Divisionar officer-cum-Land Acquisition officer, Hanumakonda,Hanumakonda District.
The Tahsildar, Erkathurthy Mandar, Hanumakonda, Hanumakonda District_

...RESPONDENTS/RESPONDENTS



9. Maduri Thirupathi, s/o rate Agaiah. Age. s0 y:alsj_occ. Hotel Business Fl/o '

suraram village Elkatnu'rii;tffi il"i i;"'makonda District' Telangana'

10.Ambala Kumaraswamy, ill rri" upprGi?h.,,As:-:5 vears occ Lorry driver'

R/o Valbhapur uiIus"' er;'"ir";"hiri!nour' Hanumat<onda District' Telangana

11 Dulam Prabhakar' S'"'"ili;' N;;;'i'n' ng" 5'B- vears occ Agriculture'

R/o.Valbhapur vittage rtxalh"utiltv rtil"o'r' H]anumat<onda District' Telangana'

12. Dulam Sampath s't ""i" N'""'iun ng" !! vears occ Business'

R/o.Valbhapur vi rage erk'5iiu'tni N4ano"r'.ulnumakonda District Telangana'

l3.tVlanda Sadarardam st*'i'i"'iluir'iah' lqe 45 vears occ Toddy tapper'

I I I e"i* 
I 5l,l*;:.: *i[:}V"yl[*i rylTi!3 i 

o'"' " r e a n g a n a

It Bx. i]lill- s:"i'i" sn'ir Vari Mohammed Ase 55 vears'

];.;l NJ;l; 
-'u'v1e 

131s v'ti rr'4ohammed' Ase 45 vears

All are agricult"", *Jtu'u"'# ;ils": Elkaihurutv tr'4andal' Hanmakonda

?[Xl"Jono"n,, No 9 to '16 are not necessary parties)

...RESPONDENTS /WRIT PETITONERS

l.A. NO: 20F 2026

Petition under Section 151 CPC praying that in the circumstances

affidavit frled in support of the petition' the High Court may be pleased

respondents fort witt consider the representation of writ petitione

suspending order dated 07 042026 passed in W P No 25680 of2023w

theinterimorderdt,2l,Og.2023pendingdisposaloftheWritAppeal

stated in the

to direct the

rs dated bY

hile restoring

Counsel for the Appellant: SRI' GADDE ANILKUMAR

Counsel for the Respondent Nos' 1'2&5to8: GP FOR LAND ACQUISITION

Counsel for the Respondent Nos' 3&4: SRI P' HARINATH GUPTA 
'

SC FOR NHAI

The Court made the following: ORDER



TIIEH

IN HIGH corlRTFORTHESTATE OF GANA
AT IIYDERA BAD

ON ,BLT] THf CHI EF JUSTICE SRI APARESHK UMAR SIN
AND

THE HON'B LE SRIJUSTICE G.M MOHII]DDIN

WRIT APPEAL No.83IOF 2026

Da tc : I1.08.2026d

CH

,..Appellants

Between:

Arnbala I ay av arclhan.
S/o. lare Mallaiah and 3 orhers

I he State of l elangana. 
and

l.O Uy its principal Secrerary,
Revenue (l_A & jA l)eparrment).
Secrelariat Buildings, BRKR Bhavan.
I h derabad and I5 others

... Responden ls

JUDGMENT:

Fleard Mr. Gadde Anil Kurnar. Iearned counsel appearing lor the

appellants' Mr' E' Ramesh chandra Goud. learnecr Governrnent pleader

tbr Land Acquisition, appearing fbr respondent Nos.l,2 and 5 to g and

Mr. P. tiarinath Gupta, learned Standing Counsel lor National Flighways

Authoritl of tndia (N AI). appoarine lirr respontlent Nos.3 antl ,1.



2. |our of ths \\ rit Petitioners

irnpugnecl tudg11gn1 d31cd ()1 04 2

lvhetebY the Iearrrecl \\Iit Colut re

5l.ilttltol'\ rcttlctl'' rtnJcr 5e c t1"11

1956 (hereinalier rel'erred to as'

enrerrain thc \\ rit Pctitiott'

l. ['he * rtt

declaration that

to prePare Reh

a* ard ullde r

. out o1'tuelve' are aggrieved b-v the

026 passed in W P No 25680 oi 2023'

legated the writ petitioners to avail the

l(i(5) ot' the National llghua-rs Act'

'the Act of I956')' rvhile relusing to

petitionel s apprclached the Iearr-re d rvrit Court tbr a

theactionoltheclll]cialresponclentsinnottakingStepS

abilitation and I(esettlement (R&R) Scherne and passing

Secrion J I ol' thc l{ight to Irair Compensation and

I ransparencl in L'and Acquisition' t{ehabilitation and ll'esettlernent Act'

2013 (hereinaller ref'erred to as' 'the Act of 2013')' though the *'rit

petrtioners belong to the categor) o1'project aflected and displaced

lanrilies itr r ics' ol' the acquisition rrade for vu'iclening ol the cxisting

road liorn l(alirruasar to Warangal section ol'NF1-563' as illegal and

unconst itu tional 'fhc $rit petitioners also sought direction to l"he

otlicial resporldellts to prepare thc I{&l{ Scheme and to extend the ivrit

peritioners all thc entillernents as provided in the Second and ['hird

Sihedulc. ol'ltc Act ol lU ll helorc laking possession ol'their re\Pecti\c

propertics. In the *rit proceedings. there uas an interirn order ol'slaltls

tluo vith re-eard to posscssion ol. the appellants o\,,er the subject



properties. However. according to the appellants, ilnrnediately alier

passing of the irnpugned .iudgment. their houses have been dernolished

and thel' are on roads. -l'hese appellants do not have any grievance as

regards thc compcnsation arrardcd in licu ol'the acquisition ol thr:ir

lands and structures standing therer-rpon. l'hey. however, are aggrieved

by non-consideration o1-their claim firr R&R Scheme in terrns ol the

Second and I'hird Schedulcs o1' thc Act o1'2013. rvhich applies tcr

acquisitions rnade under the Act ol 1956.

4. [n order to buttress the atbresaid point, learned counsel lor the

appellants has drautr thc attcnt;oll ol'this ('ourt to thc ordcr datcd

28.08.2015 issued under Section ll3(l) ol' thc Act o1'2013 b1 the

Central Governtnent wherein the benetits available to the landowners

under the Act of 20 I 3 are exterlded 1o similarly placed landowners

rvhose lands are acquired undcr the I3 cnactments specilied in the

Fourth Schedule thcreunder. uhich includes the Act ol 1956 at serial

No.7. Learned counsel lbr the appellants has also relied upon the

cornprehensive guiclclines issttcd undcr thc Act of 1956 by the Ministrl'

of Road. -l ransport and llighrrars. datcd 28 122017' spccilicalll'

paragraph 4.4 thereof in order to contend that land losers under the

acquisition made under the Act ol' 1956 are not only entitled to

compcnSationinacctlrdancerriththcliirstScheduleol.thtlActol.20l3.



l

but also R&ll Scherrc in accordancc uith the Second Schedule arld the

infrastructural atncnities in accordance ri ith the Third Schedule. as the

\ct of' 195(r i. ;pcciticd at serial \o." in the I ilurth SchcclLrlc ol'the Act

ol 2013 uith el't'ect tiom 0l 0l.20 15. Paragraph 44 ol' the said

suidelincs rcild \ as tlnder

Iollorrinir tltc rtotitlcrtiorr ol' tlle alorcsatcl Orditranccs the

\1 rr.ir\ (rl I{(ra(l llarl\l)(rrl & llighrrars issLlcd a lcttel date(l

'() 0. :1)li rrlrcrchr tlrc .clect prorisit,tts ot l(t-( lt-^Rl{ \ct.
101.1 \\cre nadc applicablc to tlre \ll.\ct. i956 urth el'lect honr

i)10 l0l5 .\ con.ioint reading ol the albresaid shous that thc

OrLli,rancc rAr'ren.lnlcnt) rctltaitlcd irl force till jl'' r\LrgLrst 1015'
'Rt'nt\:Ltl rl'Dtllicttlties Orrlct'$as issLLed br the Depaftrllent ol
Lancl Resortrces otr 28i' ,\trgLtst 2015. irhich took el'fect fronr

(tl .()').20 l-i Ilorrcret. sirrcc lhc ciatc ol'applicatiorr o1'the sclected

rclcrrnt plorisiotts ot'the I{li( 11.,\RR \ct.20ll tJ thc Ntl Act.
()5(. rras 0l 0i.l0l5 rrr tcrrrr\ of tlrc Olclinancc (Anrcndnlcrrt)

\rr () ol' l0l-1. it lctnaitrs atr utranrbiguous and accepted position

rhrit the pro\isions ot' tlte Ilight to Fair Conrpetrsation and

I rar.pitrenl irr [.ancl Acqtrisiticrrr. l{ehabrlitatron and Rcseftlemertt

\et- l0 Ll. relatiIs to 1hc dctertninatiolr ot co ttpensattort irt

lccoTdance rl th thc I:ilst SchcdLrle. rehahilitation arrd rcseltlenrent

I i .co|clance \\ ith tllc Sccotlil Sclledr-rlc and inlr astt Ltcttrre

irntcrrities rr accotclattcc rrrth thc lllild SchedLrlc hilrc heetl tuade

rr1,pl cahlc io all casc: r,l larrtl acclrrisitiotr utrtlcr the lrll Act. 1956'

.(.llre cLracttttetlt:llcctlictl lt1 Sr. \o. I in the l-oLrt'tlr Scll(]'lLlle to

thc I(|C'ft. \RR \ct. rrith eflcct lrom 01.01'2015"

I\ t\ as

e\anrrnc(l h\ the [)istrict C'ollcctor. [{anumakonda' btrt orl the

denied sLrelr clattn lbr Il&R Schcrne trndcr thc Scctlnd and -l-hird

Schcclrrlcs ()t th!'.\e r ot'l0 ij tirr \ational IIish\\ars Projects rld€ Ineltto

darcd ir.05.l( l.t lhis aesrrcrc(l thc urit petitioncrs to approach the

Ir sLrbrnitted that the apPlication of the trit pctitioncrs

cllr t-c'tion Il itrn the l)ro ject I)ircctor'. NH,'\1. I'lU. Warangal' he has

learned writ.()urt. Ilo$,e'er. thc learned n.rit.ourt relegated rhe r.vrit



)

petitioners to avail the rcnrcd) undcr Scction lC(5) ol'thc nct ol'1956.

which. in the instant casc. would not arise as there is no award in respect

of'the claims to which thg rvrit petitioncrs are entitled under the Second

and l-hird Schedules ol the Act of 20 13. 'fherefore. being aggrieved.

tbur olthe aggrieved urit petitioners have pret'erred the instant appcal.

6. l-earned Standing Counsel tor NI]AI appearing lor respondent

Nos.3 and 4 has fairly' submitted that the clarification of the Pro.lect

Director. Nl IAI. Pll.J. Warangal. rclcrrcd to in the tncrlro datcd

15.05.2023 would not stand the test ol' legal scrutin). in vie$ 01' the

extension of the benelits to the land loscrs under thc Act of 1956 also. as

applicable under the Firsl. Second and l'hird Schedules of the Act of

2013. tt is his subrnission that respondcnt No.7. who is the competent

authority. rnay be directed to consider the claim of the appellants in

accordance with lau'. It is also subrnitted that the appellants and others

havc got cnhanced cotnponsation as against acclLrisition of'their lands

and structures standing thercupon and thel' do not have anl grievance as

against it.

7. [-earned Governuent Pleader lbr l.and Accluisition rcpresenting

respondent No.7 submits that i1'a direction is issued upon the colnpetent

authoritr'/Rer en ue Dir isional Olllccr cunt - L.and Acquisition Oftlcer.



6

Hanurrak,,nda. for c0nrideration ol the claint ol'the appellarrts tou'ards

R&l{ Schcrrc Ltndcr tht Second and I hird Schcdules ol the Act ol20l3'

the sautc shall he consitlered in accordance s ith la'"r

8 l)urins thc cortrsc ot' hearirls- learned counsel lbr the parties

brought l() lh. lloticc ol this ('olrrt the.iudgnlent dated 16042026

passed h1' this Court in W A.No 434 ol 2026 ' which rvas pref'erred b1'

sorne ol lhg urit pctitioners. lhis Court. *hile setting aside the

impugncLl iudgmcnl. granted libcrty to the appcllants tlterein to approach

rcsl.ron dcrt t \o thcrcin. rr ith a clainr tbr cntitlcrtcnt torl ards I{&R

\\ AS

No.7 thcrcin rroultl lakt a dccisiotl in accortlanco rvith lau tithtn a

pcriorl ol eight riccl<s tiorn thc date of receipt ol thc cop) of thc

.juclgrlcnt n1611q rr ith the application l his Court also took note ol' the

Schenrc unde'the Sccond ancl lhird Schedulcs ol the Act o1'20l3 lt

tirrthcr directetl that upon strch application being made' respondent

sLrhrrissiort n'acle hr the appcllants thcrein that their houscs have bcen

dcntolrrhed a-icr pus.ing of'thc inrlTugned .iudgrrent and ohscrr ed that it

rr ould bc open fbr the ut to sccl< directions ll orll the colnpetent authoritl

tfr proi rding ternporarl sheltcr in the r.neantirrre. $'hich shall also be

consitlcrctl in accortlarlcc rvith lari



1

g. Upon hearing the learned counsel fbr the parties and alter taking

note of'the facts and circuntstancc: lnd thc lcgll prtrr isions referrcd to

hercinabove, we are o['the considered view that the land losers under thc

acquisition made in exercise of the powers under the Act of 1956 are

entitlcd to the benetits which arc available under the First' Second and

Third Schedutes o1' the Act ol 20 ll' in vicu ol thc (]overnrrent Ordcr

dated 28.08.2015 ret'erred to herernabove 
'fhe Ministry of Road'

Transport and Highuays has also issued the comprehensive guidelines

in that regard. [.lowever' it appears that this aspect was not pointed out

and missed b)' the learned ririt Court rvhilc relegating the $rit

petitioners to the remedY under Section 3G(5) of the Act of 1956 
-l'he

rernedy under Section 3G(5) olthe Act o1'1956 would arise only in case

thc aflected parties arc aggric"cd b1 thc auard rrladc in rcspcct ol thcir

claims under thc Second and 
'l'hird Schedules ol. the Act ol 2013' ln

such circumstances. the imptlgnetl ludgrncnt \\'arrants interf-erence'

Accordingll'. the inrpugrred.iudgrncnt is set asidc 'l-he appellants
l0

are granted IibertY to approach respondent No 7 with a clairn fbr

entitlettlent towards R&R Schenle under the Second and -fhird

Schedules oi thc Act ol 2013 Nccdlcss to sa\. on such application

being made. rcspondent No 7 w'ould take a clecision in accordancc u ith

lau rvithin a period of eight r'r'eeks fionl the date of receipt ol a copy of



thrs.iudenrent zrlone \\ith the application. Since the appellants conrend

thaL their houscs hare bcen detnolishcd afier passing of the impugned

.;udgrnent. it uoulcl he open lbr thern to seek directions fiorrr the

conrpctent iluth()rit) lirr proricling tcrlporar) shcltcr in the ntcantirne.

rr hich shall also hc considcrccl in accorciancc rr itlr lau

I 1. .fhe 
insrant \\'rit Appeal stands disposed ol' accordingll . -l'here

shall bc no ordcr as t() eosts

\liscellancous applicalions pcndine. ilanl'. shall stand closed

SD/. MOHD. ISMAIL
DEPUTY REGISTRAR

,TRUE COPY//

SECTION OFFICER

1. The Principal Secretary. Revenue (LA and JA Department) Secretariat
Buildings, 8R(R Bhava n. Hyderabad

2. The Chief Commissioner of Land Administration-Cum-Chairperson, R and R
lr4onitoring Committee O/o. CCLA, Nampally Station Road, Opp Annapurna
Hotel, Hydera bad.

3. The Regional Officer, National Highway Authority of lndia, Banjara Hills,
Road No.3, Beside SBH Staff College, Hyderabad.

4. The Project Drrector, National Highways Authority of lndia, PlU, Warangal,
Balasamudram, Hanumakonda District.

5. The District Collector, Hanumakonda District
6. The Addl Collector and Administrator, R and R Hanumakonda, Hanumakonda

District.
7. The Revenue Divisional Officer-Cum-Land Acquisition Officer, Hanumakonda,

Hanumakonda District.
8. The Tahsildar Elkathurlhy Mandal, Hanumakonda, Hanumakonda District.
9. One CC to SR GADDE ANILKUMAR Advocate IOPUC]
10.Two CCs to GP FOR LAND ACQUISITION High Court for the State of

Telangana, at Hyderabad [OUT]
1l one cc to SRI p HARTNATH GUprA, sc FoR NATTONAL HTGHWAYS

AUTHORTTY OF tNDtA toPUC]
12.Two CD Copies
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HIGH COURT

DATED: 1110812026

JUDGMENT

WA.No.831 of 2026
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DISPOSING OF THE WRIT APPEAL
WITHOUT COSTS
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